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Collection of Cess for Welfare o f Bid! 
Workers

3515. SHRI G. N AR AS IM A  REDDY: 
W ill the Minister of PA R L IA M E N 
T A R Y  A FFA IR S  AND LABOUR be 
pleased to state:

(a ) the total amount being collect
ed towards cess for welfare of bidi 
workers per year;

(b ) the plans o f Government for 
utilising these funds towards the w el
fare of the workers; and

(c ) whether Government are going 
to contribute its share to this fund 
and i f  so, how much?

THE M IN ISTER OF PAR LIAM E N  - 
T A R Y  AFFA IR S  AND  LABOUR 
(SHRI R AV IN D R A  V A R M A ): (a )

♦ The Beedi Workers Cess Act has come 
into fo ice with effect from 15th Feb-

91 Written Answers

rurary, 1977. During the period 15th 
February to 31st March, 1977 a iu m  
Of approximately Rs. 32 lakfrfl was 
collected and during 1977-78 it is 
expected that Rs. 2 crores w ill be 
collected.

(b ) The draft1 Beedi Workers W el
fare Fund Rules have been notified 
for public comments and replies 
received are being examined. A fter 
the Rules have been finalised proto 
type welfare schemes would also be 
drawn up for implementing in various 
places where there is concentration 
of Beedi workers. It is proposed to 
give priority to the medical care o f 
the workers and their dependents.

(c ) No.

Transfer of Doctors of C.G.H.S.
Dispensaries

3516. DR. V A SA N T  KU M AR  P A N 
DIT: W ill the Minister of HEALTH 
AND  F A M ILY  W ELFARE be plea
sed to state:

(a ) whether there are any set rules 
for the transfers of doctors working 
in the C.G.H.S. dispensaries inside 
Delhi and at other out-stations in the 
country;

(b) if so, the details thereof;

(c ) whether a number of doctors 
have continued to work in a particu
lar dispensary for more than the nor
mal term of 5 years and they had 
political influence; and

(d ) if so, what action is proposed 
in such cases and to regulate the 
working conditions of the CGHS doc
tors to mitigate their grievances on 
this account?

THE M INISTER OF H EALTH  AND  
F A M IL Y  W ELFARE (SHRI RAJ 
N A R A IN ): (a ) and (b ).  The M edi
cal Officers working in C.G.H.S. Dis
pensaries in Delhi and other places 
are generally transferred from  one 
dispensary to another on compMion 
of 3— 5 years. However, transfers in
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the exigencies of service are made as 
and when required irrespective o 1 the 
fo rm a l tenure.

(c ) and (d ). There are only 7 me
dical officers out of 168 in Delhi who 
have completed 5 years in their pre
sent places of posting during last 4 
months and their cases for transfer 
are being processed.

Representation from Federation of 
Medical Representatives Association 

o f India for Removal of 
Wage Ceiling

3517. SHRI K. A. RAJAN : W ill the 
Minister of PA R L IA M E N TA R Y  A F 
FAIRS AND  LABOUR be pleased to 
state:

(a ) whether Government have got 
any representation from the Federation 
of Medical Representatives Association 
of India for the removal of wage ceil
ing from the Sales Promotion Emplo
yees’ Act, 1976; and

(b ) i f  so, the contents thereof and 
action taken thereto?

THE MINISTER OF PARLIAM EN
TA R Y  A FFA IR S  AND  LABOUR 
(SHRI RAVINDRA VARM A): (a) and
(b ). A  representation dated the 20th 
June, 1977 from the Federation of 
Medical Representatives* Associations 
of India has beenreceh'sd in the Min
istry of Labour. One ct the demands 
of the Federation ig the removal of 
wage/commission ceiling from the 
Sales Promotion Employees (Condi
tions of Service) Act, 1976. The Fe
deration has already been informed 
that the matter is receiving Govern
ment’s attention.

2. Arising out of the decisions of 
the Tripartite Labour Conference, 
held on the 6th-7th May 1977, a Com- 
mittee is being constituted shortly to 
study, in depth, all issues concern
ing the comprehensive Industrial Re
lations BiU; the question o f including 
medical and sales representatives 
within the definition of ‘workman' 
under the Industrial Disputes Act, 1947

is likely to come up before the Com
mittee. Any amendment to the Sales 
Promotion Employees (Conditions of 
Service) Act, 1976 would be consider
ed in the light o f the recommenda
tions of the Committee.

Social Security Tax

3518. SHRI P. RAJAG O PAL 
NAIDU: W ill the Minister of P A R 
L IAM E N TAR Y  AFFA IRS  AND  L A 
BOUR be pleased to state:

(a ) whether Government are in
tending to introduce Social Security 
Tax as in other countries; and

(b ) if  so, when?

THE M INISTER OF PAR LIAM E N 
T A R Y  AFFAIRS AND  LABOUR 
(SHRI RAV IN D RA  V A R M A ): (a )
No such proposal is under considera
tion at present.

(b ) Does not arise.

Shortage of Material in Orissa

3519. SHRI G IRIDHAR GOMAN- 
GO: W ill the Minister of COMMUNI
CATIONS be pleased to state:

(a ) whether the delay in imple
mentation of proposed programmes 
and projects by the Department of 
Telecommunications is due to non
availability of materials in time par
ticularly for the distant and back
ward districts of Orissa; and

(b ) i f  so, the steps taken by Gov
ernment to provide the materials on 
priority basis to speed up the pro
gress?

THE MINISTER OF COMMUNI
CATIONS (SHRI BRIJ L A L  
V A R M A ): (a ) No, Sir, Stores re
quired for development of telecom
munication facilities, as per plan, 
are procured and distributed to va
rious units, which includes Orissa 
Circle. No specific shortfalls are anti
cipated as far as 1977-78 plan for 
Orissa Circle is concerned, a*d e l l




